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Final Decision: Allowed

Judgement

Oldfield, J.

The Judge has disallowed the application for execution on the ground, though not
taken by the judgment-debtor, that the execution of the decree is barred under the
provisions of Section 230, Act X of 1877, as due diligence was not used to procure
complete satisfaction of the decree on the last preceding application. But the last
preceding application to which Section 230 refers is an application made under that
section, and in the case before us the last preceding application was made in July
1877, before Act X of 1877 came into force. Those proceedings in execution were
ultimately disposed of in December 1877, but there was no fresh application for
execution of the decree made intermediately between July and December 1877. We
reverse the order of the Judge and decree the appeal, and allow execution of the
decree to proceed. The appellant will have costs in all Courts.
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